6s Written Answers PAUSA 2, 1809 (SAKA)

¢ AWl §Y quTewE Wi -
T ¥ g ¥ WY e fean o
« Y @ Haew § A Ry
fafww wfafrsi * ww=ria aenfoat
W ¥ Y ofara 5@« ofeat
N IW W F gfgwfEt s @
o€ § mfe o gfafeas fear o o fe
o wfwerdY w7 fadrqyer s fea o
& W gt ¥ wravaw ), g ghafa
s FfR wRw @ R e
2 o srgrerw aenfit @ ot 9

Opening of Branch of State Bank at
Pothia Block Headquarters of
Purnea District in Bihar

4907. SHRIHALIMUDDIN AHMED:
Will the Minister of FINANCE be
pleased to state:{

(a) whether Pothia Block Headquarters
of Purnea district in Bihar is a big business
centre and is also fair revenue earning
place; )

(b) whether State Bank of India proposed
to upgrade its pay office there to a branch
office; and

(e) ifso, when and by what ‘time it shall
start functioning ?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): a) to (c). Pothia,
the headquarters of a mmunity
Development Block in  Pumea
District, Bibar is rted to be
unbanked. State Bank of India has, how-
ever, reported that it has a sub-office
(not Pay Office) at another centre by the
same name, formerly in Purnea Dustrict
but now in Katihar District. The Bank
has also reported that according to its
present amamment the bankingneeds of the
centre are adequately met by its Sub-Office
and that it has no immediate proposal for
upgrading this Sub-office into a fulfiedged
braneh.
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Permission to Coatinue the Use of
P Trade Marks under FERA to
ITC Glazo and Reckstt Coleman

. SHRIBHARAT SINGH CHO-
: Will the Minister of FINANCE
be pleased to state:

(2) whether ITC, Glaxo and Reckett
Coleman have issued equity shares to non-
resident companies for using their trade
marksin India;

(b) whether they have applied for per-
mission to continue the use of the foreign
trade marks undersection 28 of FERA; and

(c) if so, the outcome thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL) : (a) ITC and
Reckitt Colman have not issued any
shares to principels towards use of
trade marks. Glaxo Laboratories
Limited had issued shares worth Rs. 1-5
crores to their U.K. P incipals on the 1st
March 1947. At that time Government’s
permission was not required either for
remittance or for issue of shares to noa-
residents.

(b) and (c). Provisions of Section 28
of he FERA are not attracted since the
trade marks are proprictory and owned by
Glaxo Laboratories Limited.

Visit by team of Editors and Journa-
lists for Newspaper Coversge om
World Bank/IDA Assistance

192. SHRI RAJKESHAR SINGH:
Will the Minister of FINANCE be pleased
to state:

(a) whether a World Bank sponsored
team of editors and senior journalists in
some important newspapers, of the USA,
Europe, Australia and Japan have recently
visited India for international coverage to
newspaper, on the volume and range of
World bank/IDA Asistance to India and
degree of sclf help shown in India;

(b) ifso, the projects visited by the team
in the field of irrigation, Agriculture rural
devclopment, small and cottage industries
and urban development; and

(c) the particulars of reaction of the
team ?
THE MINISTER OF FINANCE AND

REVENUE AND BANKING (SHRI
H.M.PATEL) : (a) Yes, Sir.





